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that the Superint=ndent ef Pest Offices ef

M/

b"é Registreo 10:06: :

Opder dated 3 13.6.05
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The Applicant, Prasanna HKumar Sahee, is
a retired Overseer(Mails) of Jharsuguda Head Pest

Office, It appears frem Annexure.i/2 ef this 0.A.

Sambal pur

Divisien instructed the Pestmaster ef Jhalsuguda
Head Pest Offices by his cemmunicatien Ne.B.3.67,
dated 13.10.97 te the fellewing effect :

"Subject:- Refixatien ef pay w.2.f. 1.1.86

case of Sri Prasanna Ku.Sahu,
Retd ,0/8 Mail, Jharsuguda.

One cepy ef repmsentatién dt.
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18 .11.96 on the abeve subject ef Sri ‘
Prasanna Ku.Sahu,Retd. O/S Mails, Jharsuguda
is enclesed herewith. In this cennectien a
xerex cepy of G.I.MJF . OM Ne. 7(84)E.III/96
dt, 12.6,96 circulated v:n.dc Directerate
letter No.l—Z/?S—PAP dt. 8 .96 i.s ils‘
sent herewith. Necessary actim may kindly
be talken at yeur end te dispese ef the
case. As the efficial has already retired
frem service, the Acceuntant ef the
Divisienal Office has been apprised ef te
send the servpice beek of the efficial tor
deing the needful .”
Degpite the aferesaid instructien, the @ay‘
of the Applicant has neither been fixed w.e.f,
1.1.86 (after granting him ene imcrementl,in the
previeus scale/m 1.1.86) ner the arrears.(censeguence
of the said ,;_.'Ja'yv fixatien)have yet been granted tegh
him. It is ‘also the case eof tl'_:e Applicant that
since his pay fimatiens frem 1.1.86 have net yet
' been granted, censequential pay refixatiens w.e.f.
1.1.96 have net yet been extended te him a.nd/_as
a result of which he is getting a paltry sum
of ameunt as pensien. '
| In the aferesaid premises, havimg heard
Mr, D+P.Dhalsamant, Ld. Ceunsel apptaring fer the
Applicant and Mr., U.B,.Mehapakra, Ld. Sr. Standing ;
Ceunsel (en whem a cepy ef this C.A. has already
been served), this O.A. is dispesed ef at the
admissien stage by granting libe'rty te the Applicént |
te put up a censelidated representatien te the
cempetent autherityes by end of June, 2005.
While dispesing ef this O.A. the Respen.

dents (especially, the Respendent Nes, 3 and 4) are

hereby directed te examine_ thekgrieVances of the
Applicant as raised in this O.A. (and te be raised

in the representatien te be filed by the end eof
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June, 2005) ahd te grant him necessary reljef,

as dus and admissible under the rules, by

— end of September, 2005.
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4 fzo ever te the Ld, Ceunsel appearing fer beth

the parties,

Member(Judicial)




